207

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1361/2024

IN THE MATTER OF:

Jitendra Mahajan ...Applicant
Vs
Govt. of NCT of Delhi & Ors. ...Respondents
INDEX
Si, No. Particulars Pg No.
1. Reply affidavit on behalf of Respondent No. 1 & 2. " 1-9
2. Annexure R-1: Copy of the 2 sets of terms and conditions |

for the functioning of PUC Centres i.e one for Diesel 10-20
driven vehicles and another for Petrol/CNG/LPG drive_n
vehicles,

3. Annexure R-2: Copy of the CAQM Direction No. 89 1 21-26

4, Annexure R-3: Copy of the advertisements posted by

Transport Department. 27-28

5. Annexure R-4: Copy of the order dated 26.11.2014 of this| 29-34
Hon’ble Tribunal

6. Annexure R-5: Copy of the order dated 20.07.2016 of this | | 35.44
Hon’ble Tribunal

7. Annexure R-6: Copy of the order dated 25.02.2022 of this

Hon’ble Tribunal - 45-47

8. Annexure R-7: Copy of the guidelines issued by the| 48.52
Ministry of Road Transport & Highways (MoRTH) dated
08.07.2024

9. Annexure R-8: Copy of the guidelines issued by the 53
Ministry of Road Transport & Highways (MoRTH) dated |
20.12.2024

10. | Annexure R-9: Copy of the letter dated 7.03.2025 by 54
Special Commissioner (Scrapping), Transport Department,
GNCTD



1-9

10-20

21-26

27-28

29-34


35-44


45-47

48-52



  53



  54


" 208

e 11. | Annexure R-10: Copy of thedetailed status with respect to
y
the vehicles provided by Applicant 55-57
FILED BY:
N
s
NEW DELHI (JYOTI MENDIRATTA)

DATED: _QZOZ[ 2025 Advocate for the GNCT of Delhi

Ph: 9811136141
jmalawoffices@gmail.com


55-57


209

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1361/2024

IN THE MATTER OF:

Jitendra Mahajan ..Applicant
Vs

Govt. of NCT of Delhi & Ors. ...Respondents

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1 & 2

MOST RESPECFULLY SHOWETH:-

I, Aom Dhole Kashinathrao,

gﬂ years, working as

fi the present proceedings, this Hon’ble Tribunal is considering the
issue regarding several diesel and petrol Government vehicles plying on the
roads despite having exceeded their permissible age limit of 10/15 yearsas

also issuance and regulation of PUC Certificates.

2. The answering respondent begs to submit as under regarding the‘vehicular
compliance and enforcement mechanisms: ‘
A. MONITORING AND REGULATION OF PUC CENTRES-
PUC Centres are governed under Rule 99(3) of the Deihi Motor
Vehicle Rules, 1993.There are two sets of terms and conditions for the
functioning of PUC Centres i.e one for Diesel driven vehicles and

another for Petrol/CNG/LPG driven vehicles.These terms and

AOM DHOLE
/Vl- Jt. Commissioner
- Transport Department
Govt. of NCT of Du:ni
5/9, Under Hill Road, C-~ 74
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conditions are publicly accessible on the website of the Department.
Copies are being annexed hereto as Annexure R-1 for ready

reference.

i.  There are approximately 950 PUC Centres operating across
Delhi.These are primarily located at:
e Petrol Pumps
e [GL Gas Stations
e Authorized Automobile Workshops

ii.  Two types of centres exist:
e For Petrol/CNG/LPG vehicles (using gas analyzers)

e For Diesel vehicles (using smoke meters)

Iii. Compliance and Authorization Mechanisms of PUC Centre
in Delhi:

o A PUC Centre is authorized to operate as an authorized PUC
Centre only if it uses equipment (Gas Analyzer or Smoke
Meter) of a make and model approved by the agency listed
under Rule 126 of CMVR, 1989.

e A PUC Centre can work only if it has a valid calibration
certificate for their equipment issued by manufacturer/
authorized dealer. The PUC Centre has to upload a valid

. calibration certificate on the portal and date of issuance and
date of expiry is also to be‘ entered on the portal. The software
blocks working of a PUC Centre if the calibration of the Gas
Analyzer/ Smoke Meter is not valid. This PUC application has

AOM DHOLE
Jt, Commissioner
Transport Department
Govt. of NCT of L'
5/9, Under Hill Road, L0 -~ 74
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iv. Regulatory Audit/ Inspections of PUC Centres:
o The Transport Department regularly inspects PUC Centres to
ensure adherence to testing norms and regulatory standards.
o [From May 2023 to May 2025, a total of 2,050 inspections were
conducted and following actions are taken:-
o Advisories Issued: 274
o Show Cause Notices: 76
o Warnings Issued: 146
o Operations Suspended/Stopped: 17

B. INTERSTATE PUCCERTIFICATE VALIDITY-
As per Rule 115(7) of the Central Motor Vehicles Rules, 1989, read
with MoRTH Guidelines, a valid PUCC issued in any State is valid
throughout India, including the NCT of Delhi. As such, a registered
motor vehicle may obtain a PUCC from any authorized PUC Centre
across India. The PUCC issued in one State is valid in other States

and the same position holds good for Delhi as well.

C. IDENTIFICATION OF VEHICLES WITHOUT VALID
PUCCsAND ENFORCEMENT MECHANISM -

i. The Government has installed Automatic Number Plate

Recognition (ANPR) cameras at 498 strategic locations across

Delhi that include fuel stations and ISBTs.

These cameras are integrated with the VAHAN portal to detect
vehicles having no valid PUCCs.

_ AOM DHOLE
< Jt. Commissioner
Transport Department

Govt. of NCT of Delhi
5/, Under Hill Road, Delhi-=4
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Challans are auto-generated for vehicles found in violation for
not having a valid PUCC, under Section 115(7) of the Central
Motor Vehicles Rules, 1989. As soon as the vehicles with
expired PUCC reach the Fuel Station for fuelling,
ANPR system catches the details of vehicles and generates

challan against the vehicles.

The violations are also logged simultaneously and shared with
enforcement agencies for further action, which includes on-the-

spot impounding and subsequent scrapping.

If the vehicles with expired PUCC found plying on the road the
Enforcement teams available in the fields,

issue challan against the vehicles.

The software does not distinguish between Government and
private vehicles for the purpose of PUCC-related challans, and
therefore Government vehicles are also issued challans like

private vehicles when found to be non-compliant.

The PUC software system used for issuance of PUCC has a

built-in lock preventing the issuance of certificates for such

"EoL vehicles. [End-of-Life (EoL) vehicles i.e., diesel vehicles

older than 10 years or petrol vehicles older than 15 years]. This
Rule is equally applicable to both private and Government

vehicles, with no distinction.

Denial of Fuel toEoL Vehicles-

issued Direction No. 89 stating that:

%\ AOM DHOLE
' Jt. Commissioner
Transport Department
Covt. of NCT of Delhi

5/9, Under Hill Road, Delihi-74
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All EoL vehicles identified through ANPR cameras or
equivalent mechanisms shall be denied fuelling in the
NCT of Delhi.

e In compliance to the above CAQM direction, the Transport
Department has been conducting a public awareness
campaign through advertisements in leading national
newspapers. Copies of the said Direction No. 89 and
advertisements are annexed hereto and marked as Annexure

R-2and Annexure R-3 respectively.

D. AUTOMATIC DEREGISTRATION OF EOL VEHICLES AND
ITS DISPOSAL-

1.

ii.

That in the case of Vardhaman Kaushik V/s Union of India &
Ors. this Hon'ble Tribunal, vide order dt. 26.11.2014, directed
thatall vehicles, diesel or petrol, which are more than 15 years
old shall not be permitted to ply on the roads. Copy of the said
order dated 26.11.2014 is annexed hereto and marked as

Annexure R-4,

That vide order dated 20.07.2016 in Vardhaman Kaushik
(Supra), this Hon'ble Tribunal further passed the following

directions:

¢ The deregistration of the diesel vehicles, more than 10 years
old shall be complied with effectively and without default.
However, the deregistration authorities are directed to start

deregistration with reference to the oldest of the vehicles, in

/7)‘/ ACM DHOLE
J. Commissioner
Transport Department

Govt. of NCT of Delh}
5/9, Under Hill Road, Delhi-54
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15 years old would be deregistered and then gradually other
vehicles would be deregistered from 15 years to 10 years

respectively.

o All the vehicles which are deregistered in Delhi/NCR would

not be permitted to ply in Delhi/NCR However, the
authorities will issue NOC for such vehicles to be registered
outside the Delhi/NCR.

Copy of the said order dated 20.07.2016 is annexed hereto

and marked as Annexure R-5.

That the vehicle’s status automatically becomes "De-
registered", when it completes 10 years or 15 years, depending
on its fuel type from the date of initial registration for diesel

and petrol vehicles, respectively, on the VAHAN Website.

In addition to above, order dated 25.02.2022 was issued by the
Transport Department, Govt. of NCT of Delhi as per the above
Order dated 20.07.2016 passed by this Hom’ble Tribunal
whereby it was provided that

a. the No Objection Certificate (NOC) shall not be issued if
the diesel vehicle has completed 15 years from the date of
its first registration;

b. NOC for Diesel Vehicles up to 10 years and Petrol / CNG
vehicles less than 15 years old can be issued for dﬁy place /
District in the country. v

c. NOC for de-registered 10 to 15 years old Diesel Vehicles
and above 15 years old Petrol /CNG Vehicles will be issued
for other states (outside Delhi-NCR) subject to condifi

AOM DHOLE
Jt. Commissioner
Transport Department
Govt. of NCT of Delhi

5/9, Under Hill Road, Delhi-54
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that such NOC will not be issued for the places identified by
the respective States as restricted areas in terms of the order
of this Hon'ble Tribunal dated 20.07.2016, i.e. the areas
where the dispersion of air is higher and vehicular

density is least.

Copy of the said order dated 25.02.2022 is annexed hereto and

marked as Annexure R-6.

Furthermore,as regards the process of scrapping of Government
vehicles, theMinistry of Road Transport & Highways
(MoRTH)has issued certain guidelines i.e. OM no. RT-
23013/8/2022-T, dated 08.07.2024, read with OM no. RT-
23013/8/2022-T, dated 20.12.2024, copies whereof annexed
hereto and marked as Annexure R-7 and Annexure R-

8respectively.

That the Government e-Marketplace (GeM) portal is a
platform/site for the disposal and scrapping of Government
véhicles that streamlines the procedure and also ensuresthat
there is compliance with the above guidelines, While providing

transparency and ensuring accountability in the process.

That theSpecial Commissioner (Scrapping), Transport
Department, GNCTD with prior approval from Chief Secretary
of Delhi, has also circulated a letter to Additiohal Chief
Secretary, General Administration Department, Govt. of NCT
of Delhi dated 7.03.2025 in respect to the abovementioned

/7L/ AOM DHOLE
Jt. Commissioner

Transport Depart:ment
Govt. of NCT of Deir
5/9, Under Hill Road, {2 . -4
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aspect. Copy of letter dated 7.03.2025 is annexed hereto and

marked as Annexure R-9.

E. STATUS OF COMPLIANCE BY THE GOVERNMENT
VEHICLES-

i.  As regards the chart attached with the OA at Annexure A-2, it

is stated that, of the said vehicles mentioned therein, there are

102 nos. of Govt. Vehicles and 4 nos. of Private Vehiclesand

their status as verified by the Department is as follows:

o Vehicles with valid PUCC -30
o Vehicles without valid PUCC &Challaned . -60
e Condemned Vehicles -04
e Vehicles under process of Condemnation -02
o Non-Plying Vehicles -03
e End of Life Vehicles (Notice issued U/S -05
133)
e Vehicles Scraped =02

The detailed status with respect to the above-said vehicles is

annexed hereto as Annexure-R-10.

ii.  Furthermore, the IT branch has provided a list of 30995 active
RC Govt. VehiclesDiesel/Petrol/CNG(Excluding EVs) upto
19.06.2025, the details of which are under: |

e Valid PUCC of Vehicles as on 19.06.2025  -14569
e Expired PUCC of Vehicles as on 19.06.2025 -12399
e PUCC data of Vehicles not available as on -4027

19.06.2025
M DHOg_E o
t. Commission
Tr:nsport Departme\g’;
Govt. of NCT of %e e
5/9, Under Hil Road, De




217

o PUCC Expired Vehicles (caught by ANPR -1360
system at fuel stations)challaned by Nawgati
as on 24.06.2025

3. It is humbly submitted that the Answering Respondents have the highest
respect and regard for the orders and majesty of this Hon'ble Tribunal. The
present status report is being placed before this Hon'ble Tribunal for its
consideration.That, all information as above has been deposed from the

material available on record and nothing material has been concealed

O
DESMHOLE

2 B Jt. Commissioner
i E @ Transport Department

therefrom.

verrrication:  BDERN

Govt. of NCT of Delhi
5/9, Under Hill Road, Delhi-54

Verified at New Delhi on th.isQ..?;..S.E @a@ﬁ@@ ?1?’ %%%}g gbat the contents made

in the abovementioned affidavit are true and correct to the best of my
knowledge and from information received by me which I believe to be true and

correct and are also nothing material has been suppressed or concealed therein.

A

DEPONENT

AOM DHOLE
Jt. Commissioner
Transport Department
Govt. of NCT of Delhi
5/9, Under Hill Road, Delhi-~4
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ANNEXURE R-1

TERMS & CONDITIONS FOR AUTHORISED POLLUTION CHECKING CENTRE (DIESEL)

! S/o R/o do hereby solemnly affirm and
and

declare that | am the Proprietor/Partner of M/s

that the said firm shall confirm to the following terms and conditions for performing pollution checks of

diesel driven vehides. The specific purpose for which, the Centre is being authorized by the Transport

Department, Govt. of NCT of Delhi.

1. The authorized pollution checking Centre (herein after referred as Centre) shall display banners

/display boards/hoardings prominently for public views as per specimen given by the department.

2. The Centre shall set up cabin (of minimum size of 2.5-meter-long, 2-meter-wide and 2-meter-high) for
placing the analyser and computer hardware etc. and would be used exclusively for PUC activities. There
shall be sufficient space for the operator to move inside the cabin. The cabin shall be appropriately
designed to protect the system from heat, direct sunlight and rain and should be properly ventilated.
The exterior of the cabin shall be painted in yellow and Green colour scheme. Further useful information
as per directions of Transport Department from time to time viz Emission standards, steps for pollution

checking, PUC checking fees, Helpline nos., Timings, Contact nos. of Managerfowner etc. would be

painted in specific colour scheme.

3. The Centre shall deploy the authorized operator for pollution checking trained by instrument
manufacturer/Supplier/Dealer at the time of initial appointment and subsequent training as directed by
Pollution Control Division of Transport Department. The authorized pollution checking operator shall

have minimum qualification of ITI in Motor Mechanic/Auto Mechani¢/ Scooter Mechanic/Diesel

Mechanic or its equivalent and should be in regular employment of the concerned Centre.

4. The Centre shall take prior approval of the Transport Department in respect of pollution checking
operator to check and issue Pollution Under Control Certificate (herein after referred to as PUCC). They
shall also submit to the Pollution Control Division exact signatures of proposed authorized operator duly

attested in prescribed Performa. The functions of pollution checking levels and issue of PUCC shall be

performed only by the authorized operator.

5. The Centre shall have all the requisite licenses and permissions from local and other authorities.

10
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6. The Centre shall procure and use only that make of Smoke Meter (fitted with a RS232 port), which is

approved as per rule 116 (3) of Central Motor Vehicles Rules, 1989. The Centre shall also procure and

use Computer, Web Camera, Inkjet Printer and other accessories. The Centre shall subject the same for

inspection/approval by the Transport Department to ensure proper functioning.

7. The Centre shall scrupulously follow the code of practice as prescribed by Automotive Research

Assodate of India (ARAI) Pune.

8. The Centre shall have an Annual Maintenance Contract (AMC) for smoke meter and other equipment

like Computer, Printer, Web camera etc. with their manufacturer or its authorized dealer to ensure the
pollution checking equipment is regularly serviced and calibrated. The valid calibration certificate in

prescribed Perfor

ma of ARAI calibration issued by equipment manufactures shall be displayed in cabin

used for pollution checking.

t connection either through a “Broadband” or “Data
with a minimum speed of 1 mbps, froma
ty of India (TRAI). It shall not to

9. The Centre shall procure a dedicated interne

Card” having continuous connectivity with the central server

company of repute duly authorized by the Telecom Regulatory Authori

be used for any other purpose.

10. The Centre shall scrupulously observe testing procedure for pollution checking as prescribed under

rule, 115 of Central Motor Vehides Rules, 1989 and in accordance with equipment operation manual

and guidelines issued by Transport Department.

11. The Centre shall charge Rs. 100/-(Rs. hundred only) for pollution checking and issue of PUCC.

hose types of vehides for which it has been

12. The Centre shall perform pollution checking of only t
which confirm to the standard prescribed

authorized. The PUCC shall be issued only for those vehicles,

under rule 115(2) of CMV Rules, 1989.

13. The Centre shall issue the PUCC strictly as per the sample and manner given by the Transport
1 ¢ {
Department along with photograph number plate of vehicle capture

entries in the PUCC would be made manually except the signature of authorized o

d by web camera. None of the

perator.
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14. The Centre shall maintain the counterfoils of PUCC for a minimum period of one year and detailed

Pollution checking record (Daily Report) for minimum period of five years.

15. The Centre shall periodically submit ‘daily checking record, monthly report and other information
relating to pollution checking to the Transport Department in the format, manner and periodicity as

prescribed by it.

16. At any stage, if, it is found that the Centre is violating the terms and condition as prescribed by the
Transport Department or indulging in any unlawful activity or the smoke meter or other equipments are
not functioning properly, the inspecting staff of Transport Department may suspend the pollution
checking activities of the Centre.

17. The Centre shall always remain open to permit inspection by the inspecting staff of Transport

Department so as to ensure proper fadlities to the customers/motorists.

18. The Centre shall render prescribed fee to the Transport Department for grant/renewal of

authorization by the prescribed date. It shall also render prescribed penalty in cases of late payment.

19. The authority for grant, renewal and cancellation of authorization to function as Pollution Checking

Centres shall solely vest with the Transport Department, Govt., of Delhi.

20. The Centre shall abide all the rules/ law of the land and shall not cause inconvenience to general

public.

21. The Centre shall upgrade/replace its pollution checking equipment, If so directed by the Transport
Department or State Govt. or Central Govt. so as to comply with the revised tail pipe emission norms

and/ or procedure of their measurement.

22. Once the authorization of the Pollution Checking Centre is cancelled, the some would be barred for a

period of one year from the date of cancellation from applying for reauthorization as Pollution Checking
Centre.

23. The owner(S) of the cancelled Centre s (are) not given authorization before the expiry of the barred

period, even if he/they applies/apply for such authorization at some other location/place which is also

owned by him/them or rented, leased etc.

12
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24. Such cancelled centre is /are not given authorization before the expiry of the barred period, at the

same place, if application is made in some other applicant name(S).

25. Pollution Checking Centre cancelled for issuance of fake/ fraudulent Pollution Under Control

Certificate(s) shall be considered for re-authorization only if it deposits a performance security of Rs.
50,000/- (Rs. Fifty Thousand only) in favor of “ Commissioner (Transport), Transport Department Govt
of NCT of Delhi”. The re-authorization shall be Initially granted temporarily for the period of one year

and shall be further renewed only if the performance of the PCC s found to be satisfactory.

26. Pollution Checking Centre after its re-authorization is again found to be involved in a fraudulent
activity {such as issue of Pollution Under Control Certificate (PUCC), record of which is not available in
the central server of the department etc.}, its authorization shall be cancelled and its Performance

Security Deposit shall be forfeited and it would not be re-authorized.

27. The authorized operator who is found to be involved in a fraudulent activity shall not be engaged as

authorized operator by the PCC.

28. The Centre would meet all the conditions of eligibility criteria and shall continue to fulfil said

conditions during the period of authorization by Transport Department.

29. The Centre shall deposit advance payment @ Rs.2/- (Rs Two) per PUC Certificate to M/s Delhi
Transport Infrastructure Development Corporation Limited (DTIDC), ISBT, Kasbmere Gate, Delhi towards
the operation &maintenance expenses of networking facility and issuance of distinctive holograms to be
affixed on every PUC Certificate issued by the authorized PCC. The Centre shall obtain holograms as per

its requirement for a period of at least THREE months.

30. The Centre shall perform the PUC Certificate issuance ONLY “ON-UNE MODE” using the software as
per Transport Department, GNCT of Delhi guidelines.

31. The Centre shall compulsory install air conditioner in the cabins/rooms }\ousing the PUC fadlity:
32. The Centre shall prominently display the prevalent rates for pollution checking as prescribed by the

department from time to time, prevalent emission norms/ standards, steps for pollution checking, code

No/Nos. and name of pollution checking Centre.
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33. The owner of the PUC Centres would neither sublet nor subcontract nor would give the PUC Centres

on rent to any third party and would run it through his own employee under his own supervision.

34. The Centre shall agree to indemnify the Transport Department, GNCTD against any claims, damage

or loss whatsoever by reason of any breach of Centre’s obligation.

“I S/o/W/o/D/o Sh. aged R/o
Delhi, verify that the
above contents are correct to the best of my knowledge and belief and nothing has been concealed
therein. | am aware that in case the information furnished above is found to be incorrect, | shall be
liable for prosecution under section 177 and 191 of the Indian Penal Code, which stipulates

imprisonment and fine.”

Signature with stamp of the Applicant

Photograph of the applicant shall be pasted with half signature of the applicant on the photograph and
half on the paper.

-~

14



223

TERMS & CONDITIONS FOR AUTHORISED POLLUTION CHECKING CENTRE (PETROL, CNGE&LPG)

[ S/o R/o ' do hereby solemnly affirm and
declare that | am the Proprietor/Partner of M/s and

that the said firm shall confim to the following terms and conditions for performing pollution checks of
Petrol, CNG, &LPG vehicles. The spedfic purpose for which, the Centre is being authorized by the
Transport Department, Govt. of NCT of Delhi.

1. The authorized pollution checking Centre (herein after referred as Centre) shall display banners
/display boards/hoardings prominently for public views as per specimen given by the department.

2. The Centre shall set up cabin {of minimum size of 2.5-meter-long, 2-meter-wide and 2-meter-high) for
placing the analyser and computer hardware etc. and would be used exclusively for PUC activities. There
shall be sufficient space for the operator to move inside the cabin. The cabin shall be appropriately
designed to protect the system from heat, direct sunlight and rain and should be properly ventilated.
The exterior of the cabin shall be painted in yellow and Green colour scheme. Further useful information
as per directions of Transport Department from time to time viz Emission standards, steps for pollution

checking, PUC checking fees, Helpline nos., Timings, Contact nos. of Manager/owner etc. would be

paintedin specific colour scheme.

3. The Centre shall deploy the authorized ope‘rator for pollution checking trained by instrument
manufacturer/Supplier/Dealer at the time of initial appointment and subsequent training as directed by
Pollution Control Division of Transport Department. The authorized pollution chedking operator shall
have minimum qualification of ITl in Motor Mechanic/Auto Mechanic/ Scooter Mechanic/Diesel

Mechanicorits equivalent and should be in regular employment of the concerned Centre.

4. The Centre shall take prior approval of the Transport Department in respect of pollution checking
operator to check and issue Pollution Under Control Certificate (herein after referred to as PUCC). They
shall also submit to the Pollutlon Contro[ Division exact 5|gnatures of proposed authorized operator duly
attested in prescribed Performa The functions of’ poIIutlon checking Ievels and issue of PUCC shall be

performed only by the authorized operator.

5. The Centre shall have all the requisite licenses and permissions from local and other authorities.

15
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6. The Centre shall procure and use only that make of Exhaust Gas Analyzer (fitted with a RS232 port),
which is approved as per rule 116 (3) of Central Motor Vehicles Rules, 1989. The Centre shall also
procure and use Computer, Web Camera, Inkjet Printer and other accessories. The Centre shall subject

the same forinspection/approval by the Transport Department to ensure proper functioning.

16
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7. The Centre shall scrupulously follow the code of practice as prescribed by Automotive Research
Assodate of India (ARAI) Pune.

8. The Centre shall have an Annual Maintenance Contract (AMC) for Analyzer and other equipment like
Computer, Printer, Web camera etc. with their manufacturer or its authorized dealer to ensure the
pollution checking equipment is regularly serviced and calibrated. The valid calibration certificate in
prescribed Performa of ARAI calibration issued by equipment manufactures shall be displayed in cabin

used for pollution checking.

9. The Centre shall carry the span calibration of the analyzer using gas bottle at least once in four
months and whenever analyzer is moved to a different place (as per the guidelines issued by ARAI). The
total record of calibration should be maintained and in cases of shift of calibration beyond accuracy

(3%of full scale), calibration period shall be suitably reduced.

10. The Centre shall procure a dedicated internet connection either through a “Broadband” or “Data
Card” having continuous connectivity with the central server with a minimum speed of 1 mbps, from a
company of repute duly authorized by the Telecom Regulatory Authority of India (TRAI). It shall not to

be used for any other purpose.

11. The Centre shall scrupulously observe testing procedure for pollution checking as prescribed under
rule, 115 of Central Motor Vehides Rules, 1989 and in accordance with equipment operation manual

and guidelines issued by Transport Department.

12. The Centre shall charge Rs. 60/-(Rs. Sixty only) for two & three wheelers and Rs.80/- (Rs. Eighty only)
for fourwheelers (inclusive of minor adjustmentif any) for pollution checking andissue of PUCC.

13. The Centre shall perform pollution checking of only those types of vehicles for which it has been
authorized. The PUCC shall be issued only for those vehicles, which confirm to the standard prescribed
under rule 115(2) of CMV Rules, 1989.

14. The Centre shall issue the PUCC strictly as per the sample and manner given by the Transport
Department along with photograph number plate of vehicle captured by web camera. None of the

entries in the PUCC would be made manually except the signature of authorized operator.

15. The Centre shall maintain the counterfoils of PUCC for a minimum period of one year and detailed
pollution checking record (Daily Report) for minimum period of five years.

17
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16. The Centre shall periodically submit ‘daily checking record, monthly report and otherinformation

relating to pollution checking to the Transport Department in the format, manner and periodidty as

prescribed by it

17. At any stage, if, itis found that the Centre is violating the terms and condition as prescribed by the

Transport Department or indulging in any unlawful activity or the analyzer or other equipments are not

functioning properly, the inspecting staff of Transport Department may suspend the pollution checking

activities of the Centre.

18. The Centre shall always remain open to permitinspection by the inspecting staff of Transport

Department so as to ensure proper fadlities to the custome rs/motorists.

19. The Centre shall render prescribed fee to the Transport Departmentfor grant/renewal of
authorization by the prescribed date. It shall also render prescribed penalty in cases of late payment.

20. The authority for grant, renewal and cancellation of authorization to function as Pollution Checking

Centres shall solely vest with the Transport Department, Govt., of Delhi.

21. The Centre shall abide all the rules/ law of the land and shall not cause inconvenience to general

public.

22. The Centre shall upgrade/replace its pollution checking equipment, If so directed by the Transport
Department or State Govt. or Central Govt. so as to comply with the revised tail pipe emission norms

and/ or procedure of their measurement

23. Once the authorization of the Pollution Checking Centre is cancelled, the some would be barred fora

period of one year from the date of cancellation from applying for reauthorization as Pollution Checking
Centre.

s ‘ 3 ‘ A ’ i
24. The owner(S) of the cancelled Centre is (are) nbt given authorization before thé expiry of the bdrred
period, even if he/they applies/apply for such authorization at some other location/place which is also

owned by him/them or rented, leased etc.

25. Such cancelled centre is /are not given authorization before the expiry of the barred period, at the
same place, if application is made in some other applicant name(S).
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26. Pollution Checking Centre cancelled for Issuance of fake/ fraudulent Pollution Under Control
Certificate(s) shall be considered for re-authorization only If it deposits a performance security of Rs.
50,000/ (Rs. Fifty Thousand only) in favor of “ Commissioner (Transport), Transport Department Govt.
of NCT of Delhi”. The re-authorization shall be initially granted temporarily for the period of one year

and shall be further renewed only if the performance of the PCC is found to be satisfactory.

27. Pollution Checking Centre after its re-authorization is again found to be involved in a fraudulent
activity {such as issue of Pollution Under Control Certificate (PUCC), record of which is not available in

the central server of the department etc.}, its authorization shall be cancelled and its Performance

Security Deposit shall be forfeited and it would not be re -authorized.

28. The authorized operator who is found to be involved in a fraudulent activity shall not be engaged as

authorized operator by the PCC. "

29. The Centre would meetall the conditions of eligibility criteria and shall continue to fulfil said
conditions during the period of authorization by Transport Department.

30. The Centre shall deposit advanoe'payment @ Rs.2/- (Rs Two) per PUC Certificate to M/s Delhi
Transport Infrastructure Development Corporation Limited (DTIDC), ISBT, Kashmere Gate, Delhi towards
the operation &maintenance expenses of networking facility and issuance of distinctive holograms to be
affixed on every PUC Certificate issued by_the authorized PCC. The Centre shall obtain holograms as per

its requirement for a period of at least THREE months. .

31. The Centre shall perform the PUC Certificate issuance ONLY “ON-LINE MODE” using the software as
per Transport Department, GNCT of Delhi guidelines.

32. The Centre shall compulsory install air conditioner in the cabins/rooms housing the PUC fadlity.

33. The Centre shall prommently dlsplay the prevalent rates for pollution checkmg as prescribed by the
department from time to nme prevalent emission norms/ standards, steps for pollutlon checking, code
No/Nos. and name of pollution checking Centre.

34. The owner of the PUC Centres would neither sublet nor subcontract nor would give the PUC Centres
on rent to any third party and would run it through his own employee under his own supervision.
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35. The Centre shall agree to indemnify the Transport Department, GNCTD against any claims, damage
or loss whatsoever by reason of any breach of Centre’s obligation.

“ S/o/W/o/Dfo  Sh. aged _ = R/o

Delhi, verify that the
above contents are correct to the best of my knowledge and belief and nothing has been concealed
therein. | am aware thatin case the information furnished above is found to be incorrect, | shall be liable

for prosecution under section 177 and 191 of the Indian Penal Code, which stipulates imprisonment and
fine.”

Signature with stamp of the Applicant

Photograph of the applicant shall be pasted with half signature of the applicant on the photograph and
half on the paper.

20,
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229  ANNEXURER-2

"]’ Direction No. 89

Vyapar Bhawan (STC Building)
» New Delhi- 110001

f.No. A-110T1/07/2021/CAQMm vp. Vol. 1V /256 p7 Dated: 23.04.2025

subject: Directions under Section 12 of Commission for Ajr Quality

Management in NCR and Adjoining Areas Act, 2021 for

liquidation of large fleet of End-of-Life vehicles from Delhi-NCR
- reg.

WHEREAS, Ministry of l*)nvironmcm, Forest and Climate Change,

Government of India, in exercise of the powers conferred under Section 3 of

Management in National Capital Region and
Adjoining Arcas Act 2021, has c

the Commission for Air Quality

onstituted the Commission for Air Quality
Management in National Capital Region and Adjoining Areas (hereinafter
referred to as the Commission);

WHEREAS, under Section 12 (1) of the Act, the Commission is vested
with powers to take all such mcasures, issue directions, ctc., as it deems
necessary or expedient for the purpose of protecting and improving the quality

of the air in the National Capital Region and Adjoining Areas;

WHEREAS, Section 12 (2) (ix) of the Act empowers the Commission to
_ . ;3 Satlr such
SSue directions in writing to any person, officer, or any authority and su

R irections;
Person,; officer or authority shalt be bound to comply with such directic

ers the Commission
. T » Act also empowers the Ce

RE See 12(2) (v) of the Act als

WHEREAS, Scction 12(2) (v) o esses that have
o impose restrictions and regulate operations or proces

Mplications on air quality in the region;

. . . » trans ort
WHEREAS. it needs no emphasis that contribution from the P
4 LAS , 1 necas }

. e ; "Yh
, - is significantly hig
Sector g the overall air pollution load in the entire NCR 1s sig his sector
v Thrte concerning this s¢ )
and as g part of the air pollution control efforts concc 8

. y . . - bclong to th
liqUidation of a large flect of I£nd of-Life (Ol vehicles, which

| 1
i
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T Direction No. 89
vintage of highly polluting

4 to be prioritized,

vehicles to BS-11/ BS 1 standards. would
qeed

WHEREAS, the Hon'ble National Green ‘Tribunal, takine v of (he
adverse contribution to the air quality in NCR from 1hi\; s(Fl‘:: zjr:)'i({x(ii>r':l}<l‘(r
jated 07.04.2015, inter alia, directed that diescl vehicles abovc‘]() years ;,17(1
and petrol vehicles above 15 years old shall not be permitted to ply in the
\CR. The Hon’ble Supreme Court while ratifying the order passed byAHrm hle

\NGT also directed vide its order dated 29.10.2018 that such EOL vehicles
shall not ply 1n NCR;

WHEREAS, the concerns regarding running of such Kol vchicles in
NCR have been repeatedly expressed by the Ministry of Environment, Forest
and Climate Change, Government of India in review meetings held on
23.01.2023, 26.04.2023, 25.05.2023 and 28.06.2023. The Committee of
Sceretaries, chaired by the Cabinet Sccretary, in its meeting held on
17.01.2024 also expressed concern on very slow progress in this context. The
concern on high number of Eol. vehicles still running in Delhi-NCR has also
been expressed continually in the meetings of the High-Level Task Force for
management of air pollution in Delhi and NCR held on 13.10.2023 and the

recent mectings held on 23.09.2024 and 10.10.2024 respectively:

. alle - f the GNCT of
WHEREAS, quarterly reports arc being called for from R
e i . . status of liquidation of Kol
Delhi and the NCR States, inter alia, on the status s in clear
: , i 16 roads 1n clee
vehicles, impounding of such vehicles found to be plying on H - .
e A y - guch vehicles as pe
Violation of the statutes and subsequent disposal of such This important
5 _ Cbyalk centers. This impork
extant guidelines, including scrapping at the RVSI cen e to time in the
S : Cheld (e me
subject regularly features in {he review mectings held from Ut i
> arly 1ee : .~ erne
i s~ T nts conce
o e ther Departmel
Commicc: . woennenort, Traffic and 0
mission with the Transpolt,

the NCR States and GNCTD;

Otoec oradac N ‘(‘(‘l Ons “Nl %’ Hdl ll“( S
. L

8] )’ o (l“ 1 o«

1 l ; i I l(l )

WHEREAS, despite the above 1
on the subject, there has been limited pro

ing ¢ ) be
gress {hereby leaving @ lot L

\

W , 2

22
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Direction No. 89

d(~si,'(‘d from the concerneg authorities in the GNCTD

and NCR Statcs, as is
Jso evident from the following 1aby)

ation:

I ;zegion in NCR‘ -

| Delhi Haryana { UP ]Rajasthan ’
pstimated  population  of

overaged vehicles ' 61,14,708 27,50,152 1 12,69,508  6.20.962
(as in March, 2025)

Overaged vehicles |

impounded in 2023 22,397 3,058 389

220
‘Overaged vehicles
impounded in 2024 39,273 4,021 1,034 L1107 |
R |
E— —_— —

WHEREAS, w

hile much more intensified
taken up to guard against such overaged vchicle

in public spaces, suitable technological interventi

on-road” drives should be
s plying on roads or parked

ons and intelligent solutions
also need to be employed towards identification / detection of such Fol.

vehicles still plying in the NCR. The GNCT of Delhi have piloted one such
mnovative and effective solution cnvisaging Automated Number Plate
Recognition (ANPR) camera systems, which are in the process of being
installed at all 520 fueling stations in the entire city. These cameras, besides
capturing and displaying the registration details of all the vehicles that enter
the premises of the fueling station, also have a provision of integration with
VAHAN databasc and thus the status of “Rol.” vehicles or vehicles without
valid Pollution Under Control Certificate “PUCC” can be readily captured by
the system. The system further has a provision for an audio message which
Is relayed in respect of such non-compliant vehicles entering the premises of
the fueling station.

‘g \ i ion of
WHEREAS, in this light, considering the predominant «.omnbuuolx kl
, - : in Delhi-NCR particularly
the lransport sector to the overall air pollution load in Delhi-NCR p

: . 2024 was issucd to ensure:
N the winter months, an Advisory dated 11.11.2024 was 1s

. ~ ras at the
(1) All such EOL vehicles identified through the ANPR came

' ¢ immediate legal
fuel stations should be denied fuelling and more importantly, i

~

-

3
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Direction No. 89

i action shg v g, -
(11) uld b taken ip respect of such vehicles

impoundmg and further disposal in accord

including
o ) ance with RVSF Rules 2021 and
other extant policics of the respective State Goy

ernments and the GNCTD.
(1) NCR States ; GNCT of P

| clhi need 1o |
,eainst such vehicles and

aunch / intensify drives

(in) NCR States to Study and adopt the

technological systems like the
one developed by the NCT of De

Ihi viz., installation of ANPR Camera systems
traffic surveillance cameras installe
roads which facilitate the traffic police to challan vehicle
may also be used for supplementing action against EOL vehicles found plying

4t fuelling stations. Further, i
: d on major

s for traffic violations,

on roads. The Integrated Command Control Centre

s for traffic management
in some cities could

also help identification of EOL

vehicles, using camera
feeds from strategic traffic points/ intersections,

NOW THERFORE, towards ensuring effective implementation of the
orders of Hon’ble National Green Tribunal and the lon’ble Supreme Court
and with a view to abate air pollution caused by such EoL vehicles plying in

Delhi-NCR, the Commission hereby directs that:

(1) The authorities concerned in the NCT of Delhi and in the NCR States
shall ensure adoption of appropriate technology-based solutions li.kc
installation of ANPR Camera systems at all fueling stations in their l‘CSpCC}l\.'C
territories latest by 30.06.2025 for the NCT of Delhi, latest by 31.10.2923 in
all fucl stations inv 5 high vchicle density (HVD) districts in NCR C()'ntlgu'o:j
to Delhi viz. Gurugram, Faridabad, Ghaziabad, Gautam Budh Nagar a

. e " » rest of NCR.
Sonipat and latest by 31.03.2026 for all fueling stations 1n the res

meras or other
(i) All EoL vehicles identified through the ANPR ca

' be denied fueling
such systems installed at the fuel pump stations sllla:11 2‘3025 & HVD
w.e.f. 01.07.2025 in the NCT of Delhi, w.e.f ot.am.Budh Nagar and
districts of Gurugram, Faridabad, Ghaslabad, Gaul mediate legal action
Sonipat and w.e.f. 01.04.2026 in the rest of NCR. Im

nipat and w.e.f. 01.04.

. . cJuding impounding anc
hould be taken in respect of such EoL vehicles, including
shou ¢ taken 1 2

w -
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Direction No. 89

dis osal 1n
{Ur[hcr sp In accordanc .
ance with RVSI Rul 9021
ules, 2 21 and other extant

1‘:](‘5 ()I 1 .

(i11) Traffic surveillance
¢ cameras |
the traffic police to challan _Crds installed on major roads which facili
Cornmand COm‘rol C vehicles for traffic violations d } h facilitate
. enters , s and the Intcgrat
shall also be used for supple for t.rafﬁc management in NCR Cnim/d:‘:;?
*menting action against I<ol. vehicles 'f d\ | ts
y10] V] ~les oun pV‘ng

on roads, using camera fe
¢ c
ds from strategic traffic points/ intersccti
s rsections.

(iv) The above di :

M 1rt'3cuons shall not apply to such vehicles which

exempted t rough specific Court directives or by law et s e e
y law elc.

Transport Depart Cof G
port Department of GNCTD and the NCR States may accordingly

dely disseminate i SPE.
Y ate this direction amongst all stakeholders including fuel

Wi
stations and ensurc its stri i .

trict compliance through cffective implementation
enforcement mecasures.

Concertcd actions initiated by all the concerned agencies towards
liquidation of the large flect of End-of-Life vehicles shall be reported t0 the
Commission on & monthly basis. r

(Arvind tiyal)
Memb Secretary
. . caevana, Ath Floor, Civil
1. The Chief gecretary: (JOVCf“mcm of Hary?
Scchtarlat’ SCCtor - l"Chand‘ga::;hOf Ut[ar l)radcsh, ]Ol' l,O]»\ Bha\\'ﬂn-
. Government = Lucknow 226001
& Govcmmcnl

2. The Chicf gecretary, ue
Rajastham

U. P. Civi Sccrctarlat, 1

i cretary, Governm
gecretariat, Jaipur- 3 2 p. Estatcs New pelhi
“hi . NCT of pelht, sectt, 11 ar Prades
Chicf Secretaty, cral of police, Govcrnmcm of uttar

110002
/Haryand/

4.
5. The Director ¥
Rajasthan- , ;

25
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Direction No. 89

1. Secrctary, MoRTI{

7. Secrctary, MoPNG

3. The ACS / Pr. Secretary, Tr

£ ' 'Y, Iransport Department, Gove > €
pradesh/Haryana/ Rajasthan/ NCT of Delhi premment of B

4. l‘hc, conce rlnc? CQmmlssioner/ Jt. Commissioner of Traffic Police,

) (:()\cr‘m;l/[(l‘;‘l‘ 0 U.tlar l’radc§h/llaryar1'cl/ Rajasthan/ NCT of Delhi.

5. (,Ml)b/' \ s of (?11 Companies owning/operating fuel pump stations in
the NCT of Delhi and NCR States.

6. CMDs/ MDs of Gas Companies owning/operating CNG fuelling stations

in NCT of Delhi and NCR States.

Copy also 10:

1.
2.

The Chairperson, CAQM v
bers, CAQM /
All Membcrs Q w(/\{y(d(j tival

Member Secretary

26
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Principal Issued in Public intereyt by Att'nhnoc. Pharma India 'umu“‘

; / ~ ALERT: OWNERS/ DRIVERS OF |

END-OF-LIFE VEHICLES
No Fuel to End-of-Life (EoL) Vehicles

o et E
w.e.f. Ist July 2025 @,

e

T = -
09 (LD D

Qirgg;ign: Commission for Air Quality Management (CAQM),
vide Direction No. 89, dated 23.04.2025, has inter-alia directed
that all Eol vehicles identified through ANPR cameras or other
such devices installed at fuel pump stations shall be denied fuel
w.e.f. 01.07.2025, in the NCT of Delhi.

Violating vehicles identified through ANPR cameras installed
at fuel stations across Delhi or through any other monitoring
mechanism, shall be DENIED fuel, besides other legal actions
under the Motor Vehicles Act, 1989.

What is an End-of-Life (EoL) Vehicle:

e No longer validly registered vehicles, whether running on
Petrol, CNG or Diesel fuel. ' |

e Petrol vehicles more than 15 years old and Diesel vehicles

more than 10 years old.

ISSUED IN PUBLIC
INTEREST

Transpon Department
Government of National Capital Territory of
Delhl
DlPIShabdarthICIassiﬁedloo72125-26 _
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NBY, Delbi-Hapur Road, Ghariabad, Delhi-NCR -201015, UP
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- 31a (Faive) At B ferar ol | 2
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" BUREAL
® 1 o8 2025 A it @ Ministry of C
The
OICHID e
SUSTAI
39 - aR] JUTal HeE 3R ( AIUeRes ) A Fide A& 89, RAld 23 .04 .2025
& wrm A A9 R & B d64 tu Rl R =i quadiam /3 ¢ Fi
ol & WM A GgaR o1 ad Il 3 aeAl @ A Ao &
R §01.07.2025 W £ 23 I 71 AR R e | 39 e, ¢ 30
T & RO TepIct DL DRAE At ST ARy, e JRAes Frm I'MA
2021/FPR B 3 Wiofel R & IFAR I2 S 1 HR I FICH
&% A 2 | | | on Py
Rech 3R 4§ $ua R/ aRIIE SiavHl R Wi WAdisR a1/ 31 IR —
75 & W QA GEaR TR IeUABR) aAl O 359 34 @ 7 aR R S, + Understand 1
T &) ez e W, 1989 & ed 30 Sl ORas NP A - Lev

i et Al U i) ) $3e el 3 5 A MR B TI . ance youren
TR iR = iR, 1989 B €1 192 & TEd /PRI B FE
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BEFORE THE NATIONAL

GREEN TRIBUN
PRINCIPAL BENCH, AL,

NEW DELHI

Original Application No.21 of 2014 ANNEXURE R4
N THE MATTER OF:

Vardhaman Kaushik Vs, Union of India & Ors.

CORAM : HON'BLE MR. JUSTICE sw
HON’BLE MR. DR. D.K. AG
HON’BLE PROF. A.R. YOU

ATANTER KUMAR, CHAIRPERSON
RAWAL, EXPERT MEMBER
SUF, EXPERT MEMBER

Present: Applicant: Mr. Vardhman Kaushik, Applicant in person
Respondent No. 1: Ms. P.B. Singh, Advocnt'e ? g
Respondent No. 2; Ms. Alpana Poddar, Advocate
Respondent No. 3: Mr

- Narender Pal Singh, Adv. and Mr. Dinesh
Jindal, Adv.

Mr. B.V. Niren, Adv.
'Date and|  Orders of the Tribunal
| Remarks

| ,
+— - ——
|

| Item No. 7 ‘ - - D |

| November |

| 26,2014
SN

;‘ In furtherance to our previous Order dated 7t
‘\October, 2014, the Committee headed by Secretary,"
MoEF has filed an interim Report. This Report primarily |
outlines the steps, which are generic in nature, to be
taken by various authorities and to prepare and chalk

out effective action plans. In other words, nothing

substantive has been suggested, it does not reflect any

steps which have been taken by the authorities |

concerned for providing and controlling the air pollution

in Delhi primarily resulting from vehicular pollution and

i burning of plastics and other materials in open.
t We have heard the Learned Counsel appearing for 1
\ the parties. It is undisputed and in fact unquestionable
}\ that the air pollution of NCT, Delhi is getting worse with |
‘ each passing day. An article published in the Times of
India today has been brought to the Notice of the
Tribunal. It is based on the studies carried out. It not
\ | ‘ only projects the very dismayed state of affairs existing

1‘ with clear indication that worst is likely to follow. This
‘ &

L article even declares that it may not be safe for th_e_J
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residents ¢ : ) T —
! 1ts of Delhj to go out for morning arisi

238 30

\ ng to he'a;ly

ollute es : .
pollutants present in the air. It is primarily carbon and

articul: _ .
particulate matters which are injurious to human

health, particularly to lungs and ENT diseases. The

time is more than right at this stage, when mere

consideration of these issues at different levels, could

not resolve the issue and no one would help in

controlling the increasing air pollution in Delhi. It is a

constitutional and statutory duty of all the authorities

‘and Ministries to provide clean air to the people to |
\ , _ |
l breathe. It is their fundamental right and it cannot be
N \

| subjected to limitation of the state of any kind and be |
permitted to loose sight in the realm of planning and
anticipated actions.

The Committee has suggested that it would need
further time of few months to prepare an Action Plan.

Let that Report be submitted to the Tribunal at the

earliest.

In the meanwhile, we issue the followingi

directions:

1. All vehicles, diesel or petrol, which are more than |
15 years old shall not be permitted to ply on the‘!
roads and wherever such vehicles of this age are
noticed, the concerned authorities shall take
appropriate  steps in accordance with law
including seizure of the vehicles in accordance
with the provisions of the Motor Vehicle Act,
1988.

9 The vehicles which are more than 15 years old,
will not be permitted to be parked in any public

area and they shall be towed away and challaned

[




. No person shall be permitted to burn plastic or |

. We direct NCT, Delhi and DPCC to create a web

239

by the police in accordance with law.

This direction would be applicable to all vehicles

Without  exception i.e. two wheelers, three

wheelers, four wheelers, light vehicles and heavy

vehicles rrespective of whether commercial or

otherwise.

l

|

- It has been brought to our notice that a bypass |

has been provided to the traffic coming from}

|
Chandigarh side to Uttar Pradesh, but there is no
bypass to Delhi as far as Rajasthan and all the |

States falling in this route to Bombay are

concerned. Let all the Respondents including
MoEF, Ministry of Transport, DPCC and the
Central Pollution Control Board indentify the
route which should be provided to bypass Delhi

main city for going to this road as felt.

If any person is .
|

found to be burning plastic or any other material |

|
|

any other material in the open.

including tree leaves in the open, he would be |
liable to be proceeded against in accordance with }

|
law and the Police, DPCC and NCT, Delhi shall’

take immediate steps to ensure that such activity |

|
is stopped forthwith. '

Any person would have the right to approach this
Tribunal, the Police station, the DPCC and/or any
other competent authority to make a grievance in
regard (o such unauthorised and illegal burning‘

resulting in air pollution.

portal where any person aggrieved can take the
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. All these
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1 .. I
Photographs and upload the same with details of

locatj . A
ocation ete. bringing it to the notice of these

authoritieg,

authorities are hereby directed to create

a special force to enforce this direction and ensure

iIts compliance.

The Commissioner of Police of Delhi, NCT of Delhi,

Municipal Authorities and DPCC shall ensure that |
tarred roads for regular traffic are not permitted |
1

to be used for parking thus causing avoidable |

congestion of traffic.

Once there is a congestion of traffic and

vehicles are forced to keep their engines on for

|
considerable long period, it results in extra |

emissions causing serious air pollution. 1
|

. In all the markets in Delhi, it shall be ensuredi’

that there is only one side parking of vehicles and |
there is sufficient space left for atleast both way
carriage and it will be ensured that there 1s a free
flow of traffic and is not unnecessarily obstructed
by excessive and unregulated parking on the

road. To make it clear, there shall be no parking

on the tarred roads of Delhi. All agencies shall |
|
ensure compliance.

Immediate  steps  will be taken by all the

cycle tracks o Dethe and efforts should be made |

I

(o cncourage cycling i Delhu

10 All the DTC buses, even if operating on

CNG, would be checked by the team to be

constituted by the CPCB and DPCC. Whichever

32
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| bus is found to be emlttmg mm
| | Standards, the g ime shall not be permitted to ply
and the Managing Director, DTC shall be
personally responsible for ensuring compliance to

\
|
\ the prescribed emission standards by all the DTC
\ \
“ vehicles, ‘

11. The concerned authorities particularly the

!‘ NCT, Delhi and RTO, Delhi shall ensure that the
i

i trucks which are otherwise permitted to cross

Delhi in accordance with law are not overloaded. }

1
When they enter Delhi, there shall be a due check
that the vehicles and the trucks in question are |

not carrying in excess of the prescribed weight

and is not exceeding the age afore-directed.

Inspection register for all the vehicles shall be
maintained by the Police and the RTO jointly at all

the entry and exit point of NCT, Delhi.

RTO shall not issue/ renew registration of

‘ 12.
i the vehicles or fitness certificate to any vehicle
l

l which is more than 15 years old, "
} .13, We direct the Ministries, NCT of Delhi and |
| [ |

i
DPCC to examine the possibility of installation of‘

J

i or where the traffic load is heavier. Air purifier be | |
i

} air purifiers in all the markets and crowded places

installed and Report to the Tribunal be placed on
the next date of hearing.

14. Automatic or censor based weigh bridges

shall be installed immediately on all the entries

and exit point of Delhi. The authorities shall

ensure that the vehicles of any kind are not forced

to be parked at this point for an unduly long

_
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w - .
e further direct that the vehicles standing at the

border or near the entry point will not keep the

1Ignition on exc

ept when they are permitted to

enter and ply. All the concerned authorities and

these team be posted at the respective places.

All the authonties concerned including the

| corresponding authorities of the areas falling in NCT of |

?
' Delhi i.e. Haryana, Uttar Pradesh and Rajasthan willj‘[

ensure compliance of these directions. [
Let a copy of this Order be sent to the Chief‘
Secretaries of all these State forthwith. We make it

clear that in the event, any officer or person is found to

be violating these directions or not complying with them

as afore-directed, we will be compelled to take coercive

steps and pass such Orders as may be required in

accordance with law without any further notice.
The Committee should file its final Report
positively before the next date of hearing.

List this matter on 9t January, 2015, for further ’

directions, compliance Report shall be submitted by all

the concerned authorities.

O U T CP |
(Swatanter Kumar)
......................................... ,EM
(Dr. D.K. Agrawal)
......................................... ,EM
(Prof. A.R. Yousu)

- B

I
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M.A. No. 284 of 2015
Original Application No. 21/2014
And

Original Applicat
(M.A. NO. 414/2015, M.A. no Pplication No. 21/2014

. 778/2015 A,
M.A. NO. 156/2016, M.A. NO. 1 / » M.A. NO. 1086/2015, M.A. NO. 1313/2015,

2016, M.A. NO. 567/2016, M.A. NO. 578/2016, M.A. NO.
690/2016 & M.A. No. 708/2016)

And
Original Application No. 95/2014
And

Original Application No. 303/20
IN THE MATTER OF : °P ° /2018

Vardhaman Kaushik Vs, Union of India & Ors.
And

Vardhaman Kaushik Vs. Union of India & Ors.
And
Sanjay Kulshrestha Vs. Union of India & Ors.
And
Supreme Court Women Lawyers Association Vs. Union of India & Ors.

CORAM : HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE MR. JUSTICE M.S. NAMBIAR, JUDICIAL MEMBER

HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER
HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBER

HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Present: Applicant: Mr. Raj Panjwani, Sr. Adv., Salik Shafique and Ms.
Divya Sharma, , Advs.
Dr. Sanjay Kulshrestha, Applicant in person

Respondent No. 1: Ms. Panchajanya Batra Singh, Advs. For MoEF & CC
Mr. Rajiv Bansal, Mr. Kush Sharma and Mr. Keshav
Datta, Advs.

Mr. D. Rajeshwar Rao, Mr. Charajeet Singh, Advs. for
PWD, Delhi Police and Transport Deptt.

Mr. Naginder Benipal, Adv. for Mr. Anil Soni, AAG

Mr. Joydeep Mazumdar, Mr, Rohit Dutta and Mr. Parijat
Sinha, Advs.

Mr. Rajul Shrivastava, Adv. MPPCB

Ms. Sakshi Popli, Adv. NDMC

Mr. Soumayajit Pani, Adv. for State of Odisha

Mr, Guntur Prabhakar, Mr. Prashant Mathur and Mr.
Guntur Pramod Kumar, Advs.

Mr. Raman Yadav, Adv.

Mr. Atul Jha Adv. for State of Chattisgarh

Mr. Devraj Ashok, Adv. for State of Karnataka

Mr. Ardhendumauli Kumar Prasad and Mr. Panshul
Chandrachud, Advs.

Mr. Balendu Shekhar and Mr. Akshay Abrol, Mr. Eishan
Bahuguna, Advs.for EDMC

Mr. Pinky Anand, ASG, Mr. Rajesh Ranjan, Ms. Somya
Rathore and Mr. Balendu Shekhar, Advs. for Ministry
of RTH and Ministry of Heavy Industries, MoEF

Mr. Sarthak Chaturvedi and Mr. Rohit Pandey, Mr.
Devendernath Tirpathi, Advs. for Andaman & Nicobar
Adminstration

MR. Edward Balho, Ms. Elix Gangmel and Mr. K.
Luikang Michael, Advs.

Mr. Rudreshwar Singh and Mr. Gautam Singh, Advs.

Ms. Puja Kalra, Adv. for NDMc, sbmMC
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Mr. Pragyan Sharma and Mr. Ravi Kantt, Advs. for State
of Mizoram

Mr. Jayesh Gaurav, Adv. for JSPCB

Mr. Sapam Biswajit Meitei and Mr. S. Vijayanand, Advs.
for State of Manipur

Ms. Aruna Mathur, Ms. Anuradha Arputham and Mr.
Avneesh Arputham, Advs.

Mr. Abhishek Yadav, Adv. for State of U.P.

Mr. Suryanarayan Singh, AAG

Mr. Narnedner Pal Singh, Adv. Ms. Guneet

Khehar, Adv. for Mr. Tarunvir Singh Khehar,
Adv. for GNCTD

Mr. Jogy Scaria, Adv. for

State of Kerala and SPCB

Mr. Raj Kumar, Adv. Ms. Alpana Poddar, Adv.

and Mr. Bhupinder Kr. LA., CPCB

Mr. Mukesh Verma, Adv.for MPCB

Ms. Priyanka Swami, Adv. for Nagar Nigam

Ghaziabad Mr. Arun K. Gupta, LO

Mr. P. Venkat Reddy and Mr. Prashant Kr. Tyani, Advs.
for State of Telengana
Mr. Dileep Poolakkot, Adv. for State of Goa

Mr. Vibhav Misra and Mr. Saumya Misra, Advs. for DTC

Mr. Ravindra Kr. And Mr. Gudipati G. Kashyap, Advs.
for NOIDA and Greater NOIDA

Mr. Jayesh Gaurav, Adv. for JSPCB
Ms. Priyanka Sinha and Mr. Shrid
State of Jharkhand

Ms. Varsha Poddar advs. for State of Tripura

Ms Nandini Gore and Ms. Khushboo Bari and Mr. Bipin
Das, Advs. for Tata Motors Ltd.M. A. No. 172 of 2016

Mr. Anil Grover AAG and Mr. Rahul Khurana, Adv. for
State of Haryana

Mr. Narender Pal Singh, Adv. and Mr. Dinesh Jindel, LO,
DPCC

har Sawrup, Advs. for

Mr. Sandeep Narain and Ms. Khushboo, Advs.

Ms. Diksha Sharma, Adv. for Mr. Muzzaffr Khand s/o
Ayyab Khan

Mr. Shiv Mangal Sharma, AAG, Mr. Adhiraj Singh and
Mr. Sarurabh Rajpal, Advs. for Rajasthan PCB

Mr. R. Rakesh Sharma and Mr. M. Samy Adv. for State
of Tamil Nadu and TNPCB

Mr. Gaurav Kr. Bansal and Ms. Antima Bazaz, Advs. In
MA 264/2016

Mr. Dinesh Garg and Mr. Dhananjay Garg, Advs. For
State of Uttarakhand

Mr. K.T.S. Tulsi, Mr. Raj Kamal and Ms.
Malhotra, Advs,

Mr. V.K, Shukla, Adv.

Mr. Ashish Negi and Ms. Richa Kapoor, Advs.
Mr. Karan Grover, Adv. for NHAI

Ms. Taruna A. Prasad, Adv. for MoEF

Mrs. Rani chhbra and Ms. Priyanka Samy, Advs. In MA
358/2016 and 545/2016

Pallavi

Orders of the Tribunal

MAIN MATTERS ) '

In continuation of our order dated 18t July, 2016
we pass the following further directions for appropriate
and effective implementation of the directions issued.

1. We make it clear that deregistration of the diesel

vehicles, more than 10 years old shall be complied
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and withéflt”déﬁidlf HO\;(BVE;, _theaw'

with effectively

Item Nos, deregistrati , - .
06 to 0; on authorities are directed to start
| deregistrati ith refer
July 20, on with reference to the oldest of the
2016 vehicles, in other words !

at the first step the vehicles |

which are more than 15 years old would be!

deregistered and then gradually other vehicles

would be deregistered from 15 years to 10 years}

respectively. 1’

f
All the vehicles which are deregistered in Delhi/NCR

would not be permitted to ply in Delhi/NCR. |
I

|

However, the authorities will issue NOC for such
vehicles to be registered outside the Delhi/NCR. We
further clarify that in terms of the orders of the
Tribunal every State has to identify areas where the
dispersion of the air is higher and vehicular density
is least, if the States have not done it so far we grant
last opportunity to the States and the Union
Territories to identify such areas and put them on

the respective websites. The RTO, Delhi will issue

NOC for transfer of these vehicles only for such

areas which are identified by the States. r
l 3. The diesel vehicles which are more than 15 years |
old and are BS I or BS II compliant shall be scraped f
and no NOC will be issued for transfer of the
‘ vehicles.

\ 4. The vehicles which possess national permit, but are
covered under the directions of the Tribunal will
also not be permitted to ply in Delhi/NCR.

However, they would be permitted to by-pass Delhi

and follow the routes directly connecting Haryana

and Rajasthan or vice-versa. For instance the heavy




\
\

|
|
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‘ vehicles are being permitted under the orders of the

Tri al fr . o .
ibunal from Panipat and Rewari without entering

‘ Delhi.
Item Nos. |
06to 09 5. We hereby direct NCT/Delhi to take immediate steps
J\;lglz60, for improving  and expanding the mass |

transportation system. It should introduce proper

buses ‘

which  should preferably be run from
destination to destination thus making the travel |
much easier for the commuters. The buses should ‘
be of different kinds, including providing buses to?l
the metro stations. All these buses should be CNG |
buses or hybrid or electric buses. ‘
The DDA is hereby directed to provide space to the
\ DTC and the Police for the purpose of parking of
Vehicles, including impounded vehicles. We direct
the Chief Secretary, Delhi to take up a meeting with

the Commissioner of the Delhi, Vice-Chairmen of

the DDA and all the Commissioners of the

respective Municipal Corporations, NDMC and Delhi

Cantonment Board. Meeting will be held within 1
week from today and the report be submitted to the |
‘ Tribunal. This would identify the land already given |
by DDA to the authorities for the purpose of parking i‘
, to DTC or other authorities for parking of running
buses as well as impounded vehicles, it would

further identify the sites which are required to be

provided for that purpose.

The scraping benefit including benefit in purchase
of new cars, is under the consideration of the Ministry of

Heavy Industries. Let the final view in that behalf be taken

— |




been termed by the Ministry as “Scraping Policy

”»

Item Nos.

06 to 09 Learned counsel appearing for the NCT/Delhi has

July 20, | brought to our ice the -ders i
| 23’15 o g I notice that to orders is needed effectively

implement the directions of the Tribunal in relation to the

use of pressure horns and motor bikes being driven with ]‘

intolerable sound which are violative of the prescribed |
‘horms.  Besides challaning the vehicles under the Motor |
Vehicles Act, action is also to be taken for violation of the

conditions of the registration that is violating the original |

conditions of the vehicle in which it was registered and the

fine provided there is more than Rs. 2000, besides

i
challaning the vehicles for traffic offence. We find that the |

| traffic police should implement the directions and take the ’

labove action which is in accordance with law, with af
|
[
{

|

| greater vigour and sincerity. We further direct that for

|

law, also results in noise pollution and is covered under

the prescribed norms in the Noise Pollution Rules which ‘

generating the undue intolerable sound, in violation of the

‘have been enacted under the Environment (Protection) |

\
|

Act, 1986, one of the Scheduled Act of the National Green

Tribunal Act. 2010. Therefore we direct that in addition to |
)

other actions in accordance with law, such offenders

would also be liable to pay Environmental Compensation

of Rs, 5,000 per violation on the basis of “Polluter Pays

e |
' Principle”. Let this fine be also collected by the Traftic
\

police and be deposited in a separate account that would

be maintained by the Delhi Police or the NCT Delhi as the
\ Chief Secretary of Delhi may decide. In the event of

. default of the payment of the Environmental
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traffic authority s

- ICompensétion, the lib
at liberty to

approac i : i i
pp h the Tribunal by ISsuIng notice to such violator to

{
Item Nos. be present before the Tribunal for the offence. I

06 to 09 l List th
Ist these matters for hearin on .
€ 28t Jul
ray 20, ] g uly, 2016.
2016 1 In the meanwhile, liberty is granted to the States to

file their response.

M.A. No. 414 of 2015

In view of the order passed by us above this |

Application does not survive for consideration.

Accordingly, M.A. No. 414 of 2015 stands disposed ‘

of without any order as to costs.

M.A. No. 778 of 2015

Nobody is present on behalf of the Applicant non

was present on the previous date.

This Application is dismissed for default of
l

| appearance.

Accordingly, M.A. No. 778 of 2015 stands disposed !'

of without any order as to costs.

i M.A. No. 1086 of 2015
\

‘\ Nobody is present on behalf of the Applicant non

| |

| was present on the previous date. |
1

“ This Application is dismissed for default of

I} appearance. |

Accordingly, M.A. No. 1086 of 2015 stands |

|

dispusrd of without any order as to costs

|
|

‘ M.A. No. 1313 of 2016 |

M.A. No. 1313 of 2016
L l In view of the order passed by us above this




|
|
|

1

| Delhi but woulq” ply 2\49

ween itg déstiriation point to
Kathmand
U. To that extent thig Application is allowed

subject to just exception,

Accordingly, M.A. No. 253 of 2016 stands disposed

of without any order as to costs.

M.A. No. 268 of 2016 |

This Application is filed for postponement of the |

date of hearing of the matter. The matter is already heard.

Therefore this Application does not survive for“

consideration as having become infructuous. ‘

Accordingly, M.A. No. 268 of 2016 stands disposed

of without any order as to costs.

M.A. Nos. 358 of 2016 and 545 of 2016

Prayers in these Applications to run Buses from |
Meerut to Bulandsahar via Hapur. We allow the prayers
of the applicants. But we make it clear that these buses
will not enter into Delhi, that is Ghaziabad, Faridabad,
Gurgaon, Greater NOIDA and Sonipat. |

Accordingly, M.A. Nos, 358/2016 and 545/2016

stand disposed of without any order as to costs.

| M.A. No. 360 of 2016

’ > arne ounsel appcearing tor
¢ : card the Learnc d co
We have hea

| the parties i
We clarify that the environmental compensation
e cle
d be imposed on slab basis. We find that the prayer
wol :

de in this Application is just and fair and if the
ma

offending construction in  plot upto 100sq.mt. the
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'~ July 20,
2016

1el1vifoﬁme tal 50
| ntal Compense =

if th '
€ offending tonstruction s in 4 plot

of more t
han 200 SQ- mt. but less thap 500sq. mt. the

- Wherever the constructed area is more than 20,000 sq.
'mtr. The environmental compensation would be Rs. 5
Lakhs. This rate will operate prospectively.

Accordingly, M.A. No. 360 of 2016 stands disposed

of without any order as to costs.

M.A. No. 406 of 2016

We have heard the Learned counsel appéa“ffﬁg for

' the parties. l
We direct that all the Authorities in NCT of Delhi
} including DDA, NDMC, All Municipal Corporation of Delhi |

d Delhi Cantonment Board that they would ensure that |

an
| f any kind of waste in open or |

| .
| there is no burning o

therwise and for every default occurrence the person
othe

Id be liable to pay Rs. 5000 /- as environmental
wou

jon to the Officer of the respective Agencies.

compensat
E the matter could be reported to Delhi Police also.-
ven

Accordingly, M.A. No. 406 of 2016 stands disposed

of without any order as to costs.
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M.A. No. 567 of 2016

List thj -
11s matter for arguments on 28t July, 2016.

This ¢ o — .
application is for placing additional documents ;

on record and has been filed on behalf of the Department

|
of Heavy Industries, Government of India. There is no\‘
\

objection to these applications, the Application is allowed |
subject to just exception. Let the documents be furnished l
to all the parties appearing in the case during the course
of the day. |

Accordingly, M.A. No. 708 of 2016 stands disposed ;

of without any order as to costs.

.......................................... ,CP |
(Swatanter Kumar)
.......................................... JM
(M.S. Nambiar)
........................................... JM
(Raghuvendra S. Rathore)
...................... LEM

(Prof. A.R. Yousutl)

i ‘

' EM |

...........................................

(Bikram Singh Sajwan)
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[

— ] Application doeg i 2‘5‘2‘
€S not survive for consideration. |
Accordj
l(t);“: Ng;' ngly, M.A. No 1313 of 2016 stands
(o}
disposed of Wwithout any order as to costs,
July 20,
2016 ‘

|

M.A. No. 156 of 2016

This s - ic
| >oISan application  with reference  to  the

. eXemption to

be granted to vintage and antique vehicles

\ﬁom the orders of the Tribunal dated 26t November, |

12014, Learned counsel appearing for the main Applicant |
'\

x)and NCT of Delhi submit that they have some objections

in regard thereto.

List this matter for hearing on 28t July, 2016.
[

' M.A. No. 172 of 2016

At the request of the Learned counsel appearing for

‘\ the parties the matter is adjourned to 28t July, 2016.

l

\ M.A. No. 211 of 2016 ‘

Nobody is present on behalf of the Applicant; none

was present on the previous date.

E This Application is dismissed for default of
| appearance.

Accordingly, M.A. No. 211 of 2016 stands disposed

of without any order as to costs.

M.A. No. 253 of 2016
We have heard the Learned counsel appearing for
\ the parties.

\ The Application s allowed limited to the extent that
l vehicles would be permitted 1o be registered with the RTO
I
[

office of Delhi but these buses would not run in NCT of
|
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LHI
GOVERNMENT OF NATIONAL CAPITAL TERRITORTA Sci '?)E
TRANSPORT DEPARTMENT (OPERATIONS BR
61, UNDER HILL ROAD, DELHI10054. =5 907

“\\\““‘—‘—\.h.* -
F-NO-DCIOPsmse/TPT/zo1sloe-Rog./pan 1111075405600/ | 5 0 6

ORDER ANNEXURE R-6

f
In pursuance of Order No.F.DCIOPS/Tpt/2016/PY075405600/116999 dated 14.12.2021, the order 0
even number dated 05/08/2020 |5 hereby superseded as under -

2. The Honble National Green Tribunal vide its order dated 20.07.2016 directed that the
vehicle which are more than 15 years old would be deregistered and then gradually other vehicle
would be deregistered from 15 years to 10 years respectively and further directed to "State as to
identify areas where the dispersion of the air is higher and vehicular density is least, if the States
have not done it so far we grant last Opportunity to the States and the Union Territories to identify
such areas and put them on the réSpective websites. The RTO, Delhi will issue NOC for transfer of
these vehicles only for sych areas which are identified by the States. The diesel vehicles which are

more than 15 years old and are Bs.| -l i NOC will be issued
for transfer of the vehicie" or BS-Il compliant shall be scrapped and no NO

3. The information received from the state till date is annexed herewith as Annexure-|.

4. A°°°fd"19|y all the registering authorities/ DTOs of Transport Department, GNCTD may
Issue No Objection Certificate (NOC-for transfer of vehicles to other States) for Diesel, Petrol and
CNG Vehicles to the districts / places permitted by the concerned States and also to the
District/States from which neither the information received by this department nor uploaded by the

concgrned States on their respective website as per Hon'ble NGT order dated 20/07/2016 as per the
conditions mentioned below:-

| NOC shall not be issued if the diesel vehicle has completed 15 years from the date of its
first registration. .

1. NOC for Diesel Vehicles up to 10 years and Petrol / CNG vehicles less than 15 years old

can be issued for any place / District in the country.

. NOC for de-registered 10 to 15 years old Diesel Vehicles and above 15 years old Petrol /
CNG Vehicles will be issued for other states (outside Delhi-NCR) subject to condition that
such NOC will not be issued for the places which are identified by the states as restricted
areas in term of order of Hon'ble NGT dated 20.7.2016, which had directed that the States to
identify the areas where the dispersion of air is higher and vehicular density is least,

5. Itis further directed that if the concerned RTO/Registering Authorities declines to register the

vehicle to which NOC was issued due to their policy/order or because of any other reason the

department will roll back the NOC as mentioned above and re-issue as per the request of the }
applicant subject to the condition that the roll back and re-issue of afresh NOC shall be done within !
03 (Three) months of the date of issuance of the previous NOC by the Transport Department,

GNCTD.

6. The Computer Branch to make necessary provisions in the software of VAHAN through NIC \
regarding fitness, Insurance, PUCC, Role back of NOC and re-issue of NOC.

This issues with the approval of Competent Authority.

Encl: As Above. N%‘
(Dr. Navlendra Kumar Singh)
Jt. Commissioner (Ops)

Copy to:-

Secretary to Hon'ble Minister (Transport).

PPS to Pr. Secretary-cum-Commissioner (Transport).
All Spl. Commissioners.

All Dy. Commissioners.

All DTOs

oL wN =


ANNEXURE R-6


|
|
|
{

.
254 ANNEXURE:! ’/ 146

jo. | NAMEOF | e
. *;_!:;::':‘:‘E - DETAILS RECEIVED
IR for: :3(-9??'1':‘5:‘[“(:,(0 any Diesel vehicle which is more than 15;&@5-
VERICE Can b ssucd NOC 1o Rogsstnmn wra penet vemeus e mot
1 4-H'm>“hal j xa"_t‘d 2 Rajasthan and Petrol Vehicles are no
[ 2 ‘Prad!Sh | pZ::::Eﬁ ::I\'«‘\:mdti:tv 1o poor dispersion in hilly region and high al;«
‘. allowed 16 e r: |V“ it i‘s’advlsed (!\at these old vehicles should not be |
targst-for al pullstpn(::’;;|‘:] the Himachal Pradesh in order to achleve
| 10 years old Dissel o |5l g‘a‘lfon In the state. It mgans no NOC to any |
| ! i years old Petrol / CNG vehicles, |
3 | Bihar NOC can be issued to these 18 Districts for all 10 - 15 years old Diesel |
. vehicles and 15 years old Petrol / CNG vehicles
. _Arwal | 10 andhupura ’
| 2 | Sheoshar 11 [Supaul '
! 3 takhm.ilr_;‘n 12 | Kﬁngariya
a L_Sh'cikhpurq | 13 Buxar
S5 . Banka 14 "Munger |
b Jahanap_a_d - B l 15& Saharsa ]
L B CRY Y2, a
.8  Kaimur (Bhabhua) |17 | Kishangan)
9 [Nawada 18] Aurangabad ]
' NOC Canpot be issued to these 20 Districts forhﬁ—y;;r—sﬁ&'aes’el R
l Vehicle and more than 15 years old Petrol/ CNG vehicles |
1 | Patna ] 11 | Nalanda |
L_Z_ Muzaffarpur : 12 | Bettiah
| .3 | Gaya M | 13 | Rohtash “ _ -
| 4 | Bhojpur (Aara) 14 |Gopalgna) |
5 | Chapra 15 | Siwan -
| 6 Motihari 16 E‘Silamarh‘ - :_
| 7 | Darbhanga 17 | Vaishali
8 | Begusarai 18 | Madhubani
[ 9 B.hagalpur 19 Samastipur
1 | 10 Puniga 20 | Katthar )
4 | Maharashtra | NOC Can be issued other than these to 26 corporations in the state of

Maharashtra for10 to 15 years old Diesel Vehicle and more than 15

years old Petrol/ CNG vehicles

lTr_w—meal B ) ~1}3‘.17Ahm_re“d_na!;_»a(r |
2 | Thane - 15 | Nashik o '
3 | Mira-Bhayandar | 16 | Malegaon 3
4“”r>\laviMl_1mpgl - 17 | Jalgaon B .
5 riély'an:l):om_tgyy[l__ | 18 [ Dhule -
‘-Embthasanagar . 19 Aur_a_qg_a__bqq. - ‘
7‘ '!‘}'hiwan&d:-mzampur 20 | Namlud-_\/\nghal_g

8 J'VQLQiT\;liqr_; __, 2 | Parbhani City
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o] P

‘ e
30 Punpri-Chinghg

22 Latur
vadd l

M Akl
1l | Nolhapur ‘

. ) 20 | Amravall
i 12 | Sav.‘i‘“" Mll.l, ““l!\\ﬂd . '

13 Solapur

25 Nagpur
\26 Chandrapur

¢ uttar NOC Can be Issueqd tothe following 33 Districts In U.P. for any 10 - 15
pradesh years old Diesel Vohicle and more than 15 years old Petral/ CNG
{ vehicles
U Itwah ! 18 ( Fatehpur
2 Sant Kabi Nagar 19 | Pilbhit
3 ; Ambedkar Nagar l 20 i?,h;;h,;ﬂ:;umr
!
; a4 ' Rushinapgar i 21 ’lakhlmphr
: |

Farrukhabad ! 272 Budaun
launpur 23

23 Balrnrnpu!
| 29 Hardoi

Kannay

8 Balia T s Bahralm
9 | Sui@!\pw N ‘ ?6 ‘ Orai
1T Ghazipur - 27 | Etan
11 Mainpuri 28 | Kashiam Nagar
12 Partapgarh | 29 [Mahobs
113 ;_S\ddanh Nagar »_7_:_ B 30 | Lalitpur .«
14 | Maharajganj ) l 3N :9}'},{"“‘@' :
15 | Sl';r&vast_é : d—v__r 32 | Hamipur
16 | Auraiya 133 [ametht: =
'."17 Shonbhadra l ’T

| West Ben—g.al ' only BS-IV vehicles can be allowed for registratiun within Kolkata
Only BS’III or BS-W vehicles can be registered ou:sme Kolkdta
Meghalaya | Diesel and Petrol Vehlcles less than 15 years can be 1ssued NOC

Note - NOC cannot! 10 be issued at all for diesel vehicles which are 15 years old from the
gate of first registration
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No. RT-23013/8/2022-T ANNEXU RE R_7

Government of India
Ministry of Road Transport & Highways
Transport Section
Transport Bhawan, 1, Parliament Street, New Delhi-110001 g
8™y, 2024

OFFICE MEMORANDUM

Subject: Process for scrapping of Govt vehicles older than 15 years-reg.

The undersigned is directed to refer to this Ministry’s OM of even no dated
17.12.2022 wherein the mechanism for scrapping of Government-owned
vehicles through e-auction on MSTC portal was proposed and to state that in
order to facilitate seamless scrapping of such vehicles, the e-auction platforms
developed by Metal Scrap Trade Corporation Limited (MSTC), a Mini Ratna
company-l under the administrative control of Ministry of Steel, and the
Forward Auction portal developed by Government e-Marketplace (GeM) under
the aegis of Ministry of Commerce and Industries, may be used to conduct e-
auction of such vehicles.

2. Registered vehicle Scrapping Facilities (RVSFs) which have been
commissioned as per provisions of MoRTH notified vide GSR 653(E) dated 23rd
September 2021 and its amendments shall only be allowed to participate in the
auction. This would support operations of existing RVSFs by providing them with
a base volume of end-of-life vehicles and would also encourage private
investment in establishment of new RVSFs.

3. The details of the proposed mechanism for scrapping of Government-owned
vehicles through e-auction on MSTC and GeM portals are provided in Annexure.

4. The mechanism proposed in the Annexure is issued_in supersession of the
mechanism issued vide OM dated 17.12.2022.

5. This issues with the approval of the Competent Authority.

Encl: As above

Executive

To
1. Secretaries of all Union Ministries and Departments
2. Chief Secretaries of all State/ UT Governments

Copy to:
1. CEO, NITI Aayog
2. Secretary, Department of Expenditure
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NNEXURE

GeM Portal

State Government 1o use the portals developed by Metal Scrap Trading Corporation

NSTO) and Government_e-Markeiplace (GeM) ve the auction agencies, for ¢-auction of
condemned vehicles to RVSE. In order 1o expedite the scrapping of condemned vehicles.

L mon

State Governments may directly engage with these auction agencies 1o conduct e-

auction. The detailed procedure for e-auction of vehicles through the portals of the auction
agencies s provided below:

i

Umion Ministries/Departments and State Governments to share details of condemned
vehicles (including vehicle type, model. vintage, image. ete.) with the auction agency.
Union Ministries/Departments and  State Governments to conduct valuation of
vehicles through valuers appointed by them or empaneled by the auction agency and
finalize the reserve price and tolerance %.

Union Ministries’ Departments and State Governments or the auction agency to enter
reserve price and associated tolerance o into the respective portal before the launch
of e-auction,

Aucuion agency to support the Union Ministries'Departments and State Governments
in forming the e-auction lots based on vehicle details, location of vehicles etc. and in
developing an e-auction catalog. Auction notification containing details of ¢-auction
starting date, list of vehicles, location, ownership ete. will be sent to RVSFs. Such
scrapping is 10 be done in accordance with the procedure as prescribed in Motor
Vehicles (Registration and Functions of Vehicle Scrapping Facility) Rules 2021.
¢-Auction is then launched on the auction portal.

Prospective bidders would be allowed to conduct on-site inspection of vehicles to
assess fair value of the e-auction lot. High quality images may be included in auction
catalog 10 reduce the requirement of physical inspection since the RVSFs may not
have enough capacity to conduct physical inspection over a short period of time.
Interested bidders 1o deposit a pre-bid earnest money deposit (EMD) or Standing
Security Deposit. as prescribed by the auction agency. to become eligible for bidding.
After depositing EMD or Standing Security deposit. bidders to submit their bid on the
auction portal.

e-Auction is 10 be closed at a pre-determined time. An c-auction is deemed successful
if the highest bid value is more than the reserve price or within the tolerance threshold
and is cancelled if the highest bid is lower than the tolerance of reserve price set by
the seller. If an e-auction is cancelled. then the Competent Authority may put up the
lot for re-auction after re-fixing the resenve price based on market response.
Auto-generated notification is sent to the highest bidder and the seller.

_Highest bidder (RVSF) would then transfer the bid amount to the auction agency or

the seller. as per the terms in the e-auction catalog. Auction ageney 1o issue a digitally
signed Delivery/Sale Order upon confirmation of pay ment.

Highest bidder (RVSF) to pick up the vehicles for scrapping and hand over a
‘Certificate of Deposit’ to the seller through the Vahan RVSE module as per the
process specified in rule 10 sub-rule I of GSR 653 (k) dated 23rd September 2021
and its amendment vide GSR 695 (k) dated 13th September 2022.

De-registration of vehicles to be done by RVSF as per the process specified in rule 10
sub-rule 1 of GSR 653 (I:) dated 23rd September 2021 and its amendment vide GSR
695 (F) dated 13th September 2022.

It the bid amount was transferred by the RVSF to the auction agency. the auction
agency shall further transfer the bid amount to Union Ministries/Departments and
State Governments along with the 'Certificate of Deposit'.
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No. RT-23013/8/2022-T
o Government of India
Ministry of Road Transport & Highways
Transport Section

Transport Bhawan, 1, Parliament Street, New Delhi-110001 h
| # December, 2022

OFFICE MEMORANDUM

subject: Process for scrapping of Govt vehicles older than 15 years through MSTC Portal - reg.

The undersigned is directed to refer to Department of Expenditure OM No. 01(18)2022 - E.
Il (A) dt 09.12.2022 (copy enclosed) and state that Voluntary Vehicle Fleet Modernization Program
(V-VMP) or ‘Vehicle Scrapping Policy' aims to create an eco-system to reduce pollution, improve
road passengers and vehicular safety, improve fuel efficiency, reduce maintenance cost for the
vehicle owners, move on towards circularity and have a bigger multiplier effect on economy-
Successful implementation of this policy requires establishment of a network of Registered Vehicle
Scrapping Facilities (RVSFs) and Automated Testing Stations (ATSs) across the country.

2. It has been decided that Government vehicles which are older than 15 years and owned by
Government of India and its Ministries/ Departments, State/ UT Governments and their
Departments, Local Government institutions, State Transport Undertakings, Public Sector
Undertakings, and Autoniomous Bodies with the Government of India and State Governments shall
be scrapped ir_rmle___c_!_i;:l_tgly in order to achieve policy objectives: In this regard, Ministry of Road
Transport and Highways (MoRTH), vide GSR 845(E) dated 24th Novembir’Z_OZ}, has issued a draft

notification prohibiting renewal of registration of Government owned vehicles older than 15 years,

w.e.f. 1st April 2023. All condemned vehicles (including vehicles which have been prematurely
P—-'-—__.

condemned) are required to be scrapped through RVSFs.

2 R

3. In order to facilitate seamless scrapping of such vehicles, it is proposed that the e-auction
Corporation Limited (MSTC) which is a Mini Ratna

platform developed by Metal Scrap Trade
Company-| PSU under the administrative control of Ministry of Steel, be used to conduct e-atiction
of such vehi SFs which have been commissioned as per provisions of MoRTH Notification

GSR 653 (E) dated 23rd September 2021 shall only be allowed to participate in the auction. This

would support operations of existing RVSFs by providing them with a base volume of end-of-life
vehicles and would also encourage private investment in establishing new RVSFs.

.
4. The details of the proposed mechanism for scrapping of Government-owned vehicles
through e-auction on MSTC portal is provided in Annexure-l. The necessary instructions shall be

issued to MSTC by Ministry of Steel in this regard.

5. This issues with the approval of Competent Authority.

Encl: As above 1N
Slasks oo
7 l)z 2L

(Shashi Bhushan)
Under Secretary to the Government of India

To
1. Secretaries of all Union Ministries and Departments

2. Chief Secretaries of all State/ UT Governments
Copy to:

1. CEO, NITI Aayog
2. Secretary, Department of Expenditure
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Annexure 1

_P;QPQ&d mechanism for e-auction of Government-owned vehicles through MSTC Portal

Union/ St.ate Government to use portal developed by Metal Scrap Trading Corporation (MSTC)
for ?-auctlon' of condemned vehicles to RVSF. In order to expedite the scrapping of condemne
vehicles, Union/ State Governments may directly engage with MSTC to conduct e-auction. The

detailed procedure for e-auction of vehicles through this portal is provided below:

1. Union Ministries/Departments and State Governments t0 share details of condemned
vehicles (including vehicle type, model, vintage, image, etc.) with MST C.

Union Ministries/Departments and State Governments t0 conduct valuation of vehic}es
through valuers appointed by them or empaneled by MSTC and finalize the reserve price
and tolerance % .
Union Ministries/ Departments and State Governments of MSTC to enter reserve price and
associated tolerance % into MSTC portal before the Jaunch of e-auction.
4. MSTC to form e-auction lots based on vehicle details, location of vehicles etc. and develop

an e-auction catalog. Auction notification containing details of e-auction starting date, list

of vehicles, location, ownership etc. will be sent to RVSFs. Such scrapping is to be done
egistration and

in accordance with the procedure as prescribed in Motor Vehicles (R

Functions of Vehicle Scrapping Facility) Rules 2021.

e-Auction is then launched on MSTC portal.

6. Prospective bidders would be allowed to conduct on-site inspection of vehicles to assess

fair value of the e-auction lot. High quality images may be included in auction catalog to
reduce the requirement of physical inspection since the RVSFs may not have enough
capacity to conduct physical inspection over a short period of time. ‘

7. Interested bidders to deposit a pre-bid earnest money deposit (EMD) or Standing Security
Deposit, as prescribed by MSTC, to become eligible for bidding. After depositing EMD or
Standing Security deposit, bidders to submit their bid on MSTC portal.

8. e-Auction is to be closed at a pre-determined time. An e-auction is deemed successful if
the highest bid value is more than the reserve price or within the tolerance threshold and is
cancelled if the highest bid is lower than the tolerance of reserve price set by the seller. If

an e-auction is cancelled for the first time, then the Competent Authority may put up the
Yorfor re-auction after adjusting the reserve price ased on market response. However, if
YF=zuction is cancelled again then the lot could be awarded to MSTC at the reserve price,

~

(U3}

w

this would be at the discretion of the Competent Authority.

9. Kuto-generated notification IS sent to the highest bidder and the seller.

10. Highest bidder (RVSF) would then transfer the bid amount to MSTC via RTGS/NEFT/Net
Banking etc. as per e-auction catalog. MSTC to issue 2 digitally signed Delivery/Sale Order
upon confirmation of payment.

11. Highest bidder (RVSF) to pick up the vehicles for scrapping and hand over a ‘Certificate
of Deposit’ to MSTC through the Vahan RVSF module as per the process specified in rule
10 sub-rule 1 of GSR 653 (E) dated 23" September 2021 and its amendment vide GSR 695
(E) dated 13 September 2022.

12. De-registration of vehicles to be done by RVSF as per the process specified in rule 10 sub-
rule 1 of GSR 653 (E) dated 237 September 2021 and its amendment vide GSR 695 (E)
dated 13t September 2022.

13. MSTC to transfer bid amount to Union Ministries/Departments and State Governments
along with the ‘Certificate of Deposit’.
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W—:

A. Current mechanism to e-auction Government-owned vehicles through MSTC portal

Seller:

:Central/ State
- Government
‘. MSTClo
MSTC P > maka
Yes Inform . i payment o
' - highest . “sollor
. bidder and ' »
iseller

‘Buyer:

‘RVSF /
-Vehicle
scrapper

|

B. Proposed mechanism (along with at maximum timeline for each step) to e-auction
Government-owned vehicles through MSTC portal

‘Central/ State
Government i e
: 10 working days
X = .y e oam o
: " Form auction lots, :
. MsTC develop catzlog
- andsendevent: __ .
- notification lo .
~” buyers’
3\vdﬁ&ﬁg. days ;av;oncing K
. 'y
.Buyer: '
RVSF Conduct 3 : . y
1 tion o bmit bid Transfer bid . - Plek auctior
-+ auctionlotend. — on MSTC . antto g "d"‘ucnonw‘
deposit pre-bid portal MSTC CD and de-
eamest money i register vehicles
7 working days )
10 vorking days s :’:;:‘"9

)‘?)12}22
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Gevernment 6F Insia ANNEXURE R-8

Ministry of Road Transport and Highways
(Transport Section)
Transport Bhawan, 1, Parliament Street, New Delhi-110001

Dated the 20%December, 2024
OFFICE MEMORANDUM

Subject: - Status of Forward Auction Portal developed by GeM - reg.

The undersigned is directed to refer to OM of even no. dated
08.07.2024 wherein the process of scrapping of Govt. vehicles older than 15
years was circulated to all States/UTs and to all Central Ministries and
Departments.

2 In this regard, it is informed that the Forward Auction Portal developed
by GeM (Government e-Marketplace) under the Ministry of Commerce and
Industries for conducting e-auction for scrapping of Government vehicles is
now live and may be used for e-auction of Government vehicles older than
15 years in addition to the portal developed by MSTC.

3. The Ministries/Departments may register on the portal to initiate e-
auction process. The link of the portal and for the user manual(s) for initiating
auction process is provided below for kind reference:

a) Link: https://forwardauction.gem.gov.in/eprocure/home
b) User Manual: https://gem.gov.in/training/training_module

4. It is requested that the process of scrapping the Govt vehicles older

than 15 years may kindly be expedited.

(Yatender Kumar)
Under Secretary to the Govt. of India
Tel: 011-23739028

To
Secretaries of all Union Ministries and Departments

Copy to:

1. Additional Chief Secretary/Principal Secretary/Secretary
(Transport) of all States/UTs
2. Transport Commissioners of all States/UTs
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Qﬂlr(.m//
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI . *2 P!/zuzs/ J 11 ‘g )

TRNSPORT DEPARTMENT: SCRAPPING CELL S, .{
/9, UNDER HILL ROAD: DELHI-110054

£.33(1) /NO/SCRAP/TPT/2025/075792701/ | 1@ &% Dated; >7/03/2025
' TR 2
'6: Additional Chief Secretary

General Admbhistration Department
Government of NCT of Dethi

Delh! Secretariat, IP Estate

New Delhi-110002.

Sub:- Minlstry of Road Transport & Highways (MoRTH) directives regarding process for
scrapping of Gavernment Vehicles through Government Q-Mnﬂmplacg (GeM) portal.

Sir,

]

MoRTH, vide OM no. RT-23013/8/2022 T, dated 08-07-2024, read with OM no. RT-
23013/8/2022-T, dated 20-12-2024, has Issued certain guidelines mn the process of
scrapping of Government vehicles, via the GeM platform (coples em:losed)

In this context, | am to request your esteemed department’s assﬁstance in circulating
the above said guidelines concerning encouraging voluntary scrapping!of old polluting and
non-compliant Government vehicles to ensure the smooth and efficient execution of this

process. The GeM, as a platform for the disposal and scrapping of Government vehicles, will
streamline the procedure, ensure compliance with the gumeﬂne{‘ and also provide
transparency and ensure accountabllity In the process. GAD may circulate these relevant

MORTH directions to all Departments, Autonomous Bodies, Boards and Institutes under

- YGNCTD, besides the Local Self Government.

This Issues with the approval of the Chief Secretary, GNCTD.

}:c\°\} oé‘\\\.\\\\

Special Commissioner (Scrapping)

Copy for information to: '
1. PSto Chief Secretary, GNCTD.
& PS 10 ACS-cum-Commissianer (TPT), Transport Department.
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DELHI GOVERNMENT VEHICLg Q%LS

=2 VERNMENT VeHicL &5 DEMRILs

Total vehicles in the list-106
vehicles with valid PUCC-‘30
condemned Vehicles-04

Non Plying Vehicles-03
vehicles Scraped-02

ANNEXURE R-10

Govt Vehicles—102,
Vehicles without valid p

Private Vehicles-04

UCC & Challaned-60
Vehicles under process of Condemnation-02

End of Life Vehicles(Notice issued U/S 133)-05

S.No.| Regn. No. rllaJI(i::ity Status Action Taken Report REMARKS
1 |DL1CAC7150 |20-12-25
2 |DL1CAA4831 ]27-05-26
3 |DL1CAA4847 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
4 |DL2CBEOOOS ]25-05-26
5 |DL1CZ3360 Expired |Challaned U/s 115(7)/190(2) CMVR/MV Act
6 |DL3CBX0002 |Condemned vide SDM/MV/CTB/MISC./2023/144 Dated 26-05-25 Annex-1
7 |DL1CZ3389 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
8 |DL1CZ3462 27-05-26 _
9 |DL1CX5136 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
10 |DLSCES667 25-05-26
11 |DL1CX5131 27-05-26
12 |IDL1CX5546 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
13 |DL1CAA4831 27-05-26
14 |DL1CX5575 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
15 |DL8CBE6078 [30-01-26 Pvt. Veh.
16 |DL1CZ3349 27-05-26
17 |DL1CX5544 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
_ 18 |DL4CAQO001 25-05-26
_19 |bL1cxs179 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
20 |DL1CX5502 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
_21 DL1CX5597 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
iz DL1CX6887 Expired Challaned U/S 115(7)/190(2) CMVR/MV Act
_23 DL1CX6713 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
24 |DL1CX5204 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
<25 _|bL1CX5191  [28.04-26
~26_|DL1Cx5527 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
% DL1CZ3327  [22-05-26
8 DL2CBE -05-
25 DL9CBA3;511151 =22 Expired [Challaned U/S 115(7)/190(2) CMVR/MV Act -
3\0 DL2FJ5000 Old 15 Year Petrol Notice U/S 133 of MV Act issued----Pvt. Veh. Annex
———
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Y 264
Regn. No. Validity Status Action Taken Report REMARKS
1 DLISW7454 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
> DL1SW7455 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
73 |DLISW7456 Expired [Challaned U/S 115(7)/190(2) CMVR/MV Act
71 |DL1SZ4714  |25-08-25
35 |DL1SZ6505  [22-07-25
36 |DL1CV2646 Expired [Challaned U/S 115(7)/190(2) CMVR/MV Act
37 |DL1SZ6548 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
38 |DL1SAA7979 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
39 [pL1CX5154 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
40 [DL1CX5129 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
41 |pL1CX5184 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
42 |pL1CX5147 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
43 |DL1CX5190 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
44 |DL1CX5139 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
45 |DL1CZ3399 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
46 |DL1CZ3383 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
47 |DL1CX6722 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
48 |DL1CX6801  [27-05-26
49 |DL1CX6741 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
50 |DL3CAR0005 [03-03-26
51 |DL1CX5581 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
52 |DL1CZ3357 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
53 |DL6CS9172  |19-04-26 Pvt. Veh.
_54 |DL2CBE4089 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act Pvt. Veh.
5 |DL7CL9090  [Condemned vide SDM/MV/CTB/MISC./2023/144 Dated 26-05-25 Annex-1
_56 |DL1CPO628 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
~>7_|DL7CAW0009 |Condemned vide SDM/MV/CTB/MISC./2023/144 Dated 26-05-25 Annex-1
8 _|DL3CNBO001 [Condemnation under process vide SDM/..../144 Dated 26-05-25 Annex-1
39_|DL2CAVO003  [Condemnation under process vide SDM/..../144 Dated 26-05-25 Annex-1
=2 {OUCT0818 [ Condemned vide SOM/MV/CTB/MISC/2023/144 Dated 26.05.25 Annex-1
81 IDL10CN000S [25-05.2¢
82 [DL135U64a5 [25-0526
:\ig_zccsoom Expired [Challaned U/S 115(7)/190(2) gm\%:ﬂ"\‘: :E:
G\SDTACDAOOOQ Expired |Challaned U/S 115(7)/190(2) Amex3
?TICAWOOH Non Plying ‘ —tieeoed Annex-4
Eﬁgﬁm zld 1;)1 yiear Diesel  |Notice U/S 133 0of M T
on
6\8@4312 - Expired |Challaned U/S 115(7)/190(2) CMVR/MV 4
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—Truce 265
Regn-NO-  fyaligity  |Status Action Taken Report REMARKS
DLBCDL0003  |25-05-26
7:: DL1CZ4084 TR Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
DL3CBW0003 |25-05-
7721 DL1CX5157 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
73 |DL1SS4395  |25-08-25
74 |DL1CZ3354 Expired |Challaned u/s 115(7)/190(2) CMVR/MV Act
~75 |DL1CM2509  |Non Plying not in use since 2 years Annex-6
“76 |[pL1ICM276  |23-11-25
77 |DL1CZ3380 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
78 |DL1CP2492 Old 10 year Diesel Notice U/S 133 of MV Act issued Annex-7
79 |DL10CA0002 Scraped Annex-8
80 |DL1CR9788 Scraped Annex-9
81 |DL1CZ3356 26-05-26
82 |DL1CAA4849 Expired |Challaned u/s 115(7)/190(2) CMVR/MV Act
83 |DL1CZ4102 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
84 |DL1CZ4026 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
85 |DL1CZ3304 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
86 |DL1CZ3491 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
87 |DL1CZ3324 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
88 |DL1CZ3451 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
89 |DL1CZ3480 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
90 |DL1CX5135 29-05-26
_ 91 |DL1CX5150 27-05-26
_92 |pbL1cx5122 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
_93 |oLicxsi7 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
94 IpL1Cxs160 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
5 |DLICX5185 Expired  |Challaned U/S 115(7)/190(2) CMVR/MV Act
26 _|bL1Cx5137 (280526
7 [oLcxat7e 29-05-26
38_|bLiCz3417 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
9 _[bLicxa167  [25-05.26
190 pL1cxs159 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
10\1E55AP3877 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
292 IpL10cAc0g9 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act
m\3&5C55690 Expired |Challaned U/S 115(7)/190(2) CMVR/MV Act Annex-10
104 DL3CM2666  [OId 15 Vear etrol _ [Notice U/S 133 of MV Act izsuci:va/mv —
&DiCZOOOS Expired |Challaned U/S 115(7)/190(_ ) _ Annex-11
~ [DISCET456_[O/a 15 vear Patror—[Notice U7S 133 of MV Act ssued
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